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I 	 ORIGIL APPLICAT  j OIT 	 OF 1995. 

c\f.......... PPLICANT(S) 

Union of India & Ors 	 - 	 RESPOWE(S) 

For the Applicant:s 	... 	 .B.K.Siarma 
jvir,S.C.Bswas 

• 	 WT.KBhattcharyya. 

For the espondeiY:s 	Mr.A.K.Choud.hury, Md1.C.G.S.C. 

OFFIGENOTE ,'1ATE 	 ORDR 

14-995 	 Mr.B.K.Sharma for the applicant. 
S 

	

	.Mr.A.K.ChoudhuryAddl.C.G.S.C. for 
respondents on notice. 

to 
LeaveLjoin in sinçle applica- 

tion gtanted. In view of pending O.A. 

No.168 of 1995 application admitted. 
Respondents to file written statement 

on or befoe 13-11-95.. Pending'further 

order the operation of the order con-
tai'1etters d3ted 26-7-95 and 
31-7-95 is hereby 5stayed. Liberty to 
respondents to file show cause and 

seek m,odificationVa.g advbsed. Retun-

nable On 13-11-95. 

Adjourned to 13-11-95. 

• 	 t—i4--' 
	

ble~(_ 
Vice-Chairman 

Me 

n 

n 



o .A NO. /20 /95. 

14 .11 .95 	Mr B.K.Sharma for the appli.- 

cant. 

Mr A.K.ChOUdhUryAdd1..G.S.0 

for the respondents 

• 	At the reçest of learned Addi. 

• 	C.G.S.0 time granted for written 

Adjourned for orders to• 

8.Jl996 

lv 	 Vic..iChaiThan 



IL 	.. 

O.A0NO1/195 
I' 

8-1-96 	 .. 	. 
MreB,I(oSharma for thc ap.li..c&nt. 

for t 	o5ponccnts. 

£aj ourn ed for order: zo 19-2-96 

Liberty to. file counter. 

Memb'er 	 Vice-Chairman 

1m 	 0 

- 
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i92-.96 

&SlarTU for th appUC' 

the respOnGentS To he listed tolr 

eariflg on 25-4 	• 

Member 	
ViceChai 

ira 

.1 



1\ 

2 	 L/V 

Dc 

O.A.No.  

25.46 	 Mr A.K. ChniuIh,irv lrn,3el A.l11 
T
"-' 	

•%A&4S1 	 1fl1Z1. 

C.G.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 

O.A. ready for hearing. 

List for hearing on 7.6.96. 

M 64 err 
nkm 

SI 



O.A.No. 

5.7.96 	Mr K.Bhattacharjeë for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 
Submjssjo 	 I 

of both the counsel heard 

and concluded. Judgment reserved. 

' I  Me 	— mb 



No 

7.6.96 Mr. K.Bhatacharjee for the applicants. 

Mr. 	A.K.Choudhury, 	Addi. 	C.G.S.C. 	for 	the 

respondents. 

Hearing adjourned to 25.6.96. 

Member (J) 	 Member (4) 

trd 

25-696 Learned counsel Mr.:'.K. Bhattacbarjee 
• 	

• for the applicant. Learned Aadl.C.G.s.c. Mr.A.K. 

Choudhury for the respondents. 

• List for hearing on 5-7-96 before 

Single Bench. 

• 	

pg Mern1er 



O.A. No. 

OFFICE NOS 	 DA!IE 	 CcXJRT' s OIDER 

12.7.96 Mr.A.K.Choudhury, learned Pddl.C.G.S.C. present 

and informs that Mr. K.Bhattacharjee has some 

personal difficulties today and requests for 

listingthe matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken to'). 

Member 

trd 



O.A.No.190/95 	()\ 

17.7.96 	 Learned counsel Mr K.S. :Bhattacharjee 

for the applicants and learned Addl.C.G.S.C., 

Mr A.K. Choudhury for the respondents. 

In the course of submission during the 

hearing of this O.A., learned counsel Mr 

Bhattacharjee appearing for the applicnts in the 

O.A. had placed reliance among others on the 

following orders of the Guwahati Beiich of the 

Central Administrative Tribunal in support of his 

rontention that Special Compensatory (Remote 

Locality) Allowance is admissible simultaneously 

with the Field Service Concession to the civilian 

employees working under the Military Engineering 

Service: 

Order dated 29.3.1994 in O.A.No.480/89 

- D.B. Sonar and others -vs- Union of India. 

Order dated 30.8.1994 in O.A.No.174/93 - 

Satish Ch Omar -vs- Union of India. 

After the hearing was over it, was noticed 

that the order dated 25.4.1996 passed by the Hon'ble 

Supreme Court in SLP (CC No.1821) (in Union 

of India and others -vs- D.B. Sonar, and others) 

arising from order dated 17.11.1995 of Guwahati 

Bench in R.A.No.3/95 in O,ANo.48(G)/89 had been 

received. This order could not • be discussed during 

the course of hearing. Hence in order to - ive 

opportunity to the both the sides the O.A. has 

been placed for being spoken to. 

After hearing the cqunsel for the parties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipti of the final 

order from the Hon'ble Supreme Court in the above 

mentioned SLP, namely, Union, of India and others 

-vs- D.B. Sonar and others. 

Copy of the order may be furnished 

to the counsel for the partis. 

Member 

0 
	 nkm 





C NTRAL ADMINISTRATIVE TR I BUNAL,GtJAJjATI 	E2C H. 

Date of Order : This the 10th Day of Septernber,1997. 

Shri G.L.Sanglyine.Administrative member. 

C).A.No. 168 of 1995. 

Sri. Tikendrajit Braha & 23 others -. . 	 pp1icants 

- Versus - 

Union of India & Ors. 	 . . . Respondents 

O.A.No. 183 of 1995. 

Sri Gangadhar Kauita & 18 others 	. . . Applicants 

- Versus - 

Union of India & Ors. 	 . . 	1Respondents 

O.A.No. 184 of 1995 

Sri Bai)untha Das & 14 others 	 . . . AppliCatks 
- Versus 

Union of India & Ors. 	 . . .Respondents 

O.A.NO.185 of 1995. 

Sri P.R.Rajak & 11 others . 	 . 	 .Applicants 

- Versus - 

Union of India & Ors. . . . Respondents. 

O.A.NO. 186 Of 1995. 

Sri. K.K.Choudhury & 26 others . . 	 . Appilcants. 

- Versus - 

Union of India & Ors. . 	 . . Respondents. 

O.A.No. 187 of 1995. 

Sri Tapeawar Singh & 16 others . 	 . ..Applicants 

Versus - 

Union of India & Ors. . . . Respondents. 

C.A.No. 188 of 1995. 

Sri Pren 	Ktirnar Baishya & 23 others . 	. 	.Applicants 

-Versus- 

Union of India & Ors. . 
. . Respondents 

0.A.No. 189 of 1995. 

Sri Maheridra Kumar Des & 21 others . .Applicants. 
Versus ) 

Union of India & Crs. . . .Respondents 

contd....2 
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I 	
C/O99 J- 	

'4  

4 • Contro11er of Defence Accounts,  
. . 	

.' 	
; 	 .. 	. 	

: 	
: 	• 

OANO)191 of 1995.  

&i Rajat KafltI yL7& 24 others 	 o e ADp1iflt5 
, 	,Ver&ua 	 ;J 

1. Union o ndia 

4 	 2 . The Cjijf gineer,  . 
. 	; . 	. 	. 	. Eàstërnomrnand. .. 	 .. 	. : • • 

H.Q. Calcutta. 

iirleeg Garr - yk  

C/o 99  

4. Controller of Defence ccounts.  
Ganhati ' -- 	- 	•G 

I 

- 	 - 
-oaA.NO192 of 1995. 

T; 	 3 	, L' 

	

.iga1 as*24others . 	 • •.. . •., pliçants 
. 	. 	 . 	•. 	. 	' 	'. 	 :. - 	 — Ver* 

1. Union ofThia 
: • 	•.. 	. 	. 	2. 	The 	 ... 	. 	 ••: 	:;H •'. 	;: 	. 	• 	. 	e 

Eastern :coinnand H.Q. 
Ca1cutta. 

Garrison4!gineer,.. 
igi ieer, WorkE Section 

rr 	 do 99  

Contro1ie of Defence Aiccunts, 
Gauhati . 	 •Respondent8 

O.A.TO; 193 of 1995. 	 , 

Sri Ananda Ch Sarzna & 22 others 	• 	. 2pp1icants 	- 

Ve  

	

I: :ç 	• •: :; . 	• • • ;i . Union 	 . : 

, "M 
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O.A.NO. 194 of 1995  

__ 

Sri Mu 1 C. Sarkar. & 23 others. . . . Appiicants. 4 iT 
Versu- 

 Union of 	India 

 The Chief Engineer, 	 I . 
Eastern Coninand H.0 

CalcUtta. 
.5.4;. 

 Garrison Engineer, 1. 
859 Engineer Works Section, 
c/o 99 A.P.O. 	.' 

 Controller of Defence 	counts 
Gauhat.t • . . . Respondents. 

0.A.No. 195 of 1995. 

William Smith & 21 others . . . Applicants. 

Versus - 

 Union of India . 

 The Chief Engineer, 
Eastern Conand H.0. 
Calcutta. 

 Garrison Engineer. 
. 859 Engineer Works Section 

c/o 99 A.P.O. 
 Controller of Defence Ncounts, 

Gauhati .. . . Respondents 

O.A. No. 196 of 1995. 
4) 

Sri Someswar Bhuyan & 24 others . . -. Applicants 

Versus 	. 

I. UniOn of India 

 The Chief Engineer, 
Eastern Command H.Q. 
Calcutta. 	. 

 Garrison 	Engineer, 
859 Engineer Works Section c/O 99 A.P.O. 

 Controller of Defence Accounts. 
Gauhat.t 

OA.NO. 197 of 1995. 
Sri. C.K.Janardhar & 24 others . . . Applicant 

 -Versus - 	. 

lUnion of India & Others . . . Respondents 
 The Chief Engineer. 

Eastern Command H.Q.,Calcutta. 
. 

 Garrison Engineer, 
859 Engineer Works Section c/o 99 A.P.O. 

 Controller of Defence Accounts 
Gaubati. . . . Respondents 

Mvocates for all the alicants : Sri B.K.Sharma & 
I(.Bhattacharjee 

Advocate for all the respondents s Sri A.K.choudhury, 

,( 

contd..4 
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•1 	 I 

The applicants in'-the above mentioned 16 (sixteen) 
• 	 . 	 H 

: 
Original Applications areemploy srundertheMi]itarYt). .; 

	

• . 	 gineering Service arã,posted in'va'd'äu1places 'in ithe 
•0 	 _Z______ 

State of Arunachal Pradesh. permission to submtt combined •Ij 

applications had been granted. Fac 	law involved in 
• 	 . 

these applications are same and therëfore for the sake 
0 

of convenience the Original Applicaions are disposed of t  
•.-.... 	

-. 

by this common order. 	 ••. 

0 ,  

2. 	The Special Compensator,y (Remote locality) 

Allowance was paid to the Defence Civilian employees 

posted in the NEWLY DEFINED FID AREAS áiid MODIFIED 

FIELD AREAS with effect from 104.1993vide Mini-ètryof 

Defence No .8/31269/AQ/PS-3 (a)/165/D (pay/Services) 

	

4 	 dated 31.1.1995 as follows.: - -•j 	•- - - 	i. 	-- 
Defence civilian employees serving - in .thèknewlydefinéd-field areas will 

continue to béê*éñde the concession. .. 
enumerated in Afln'é'utó'C' to 
letter No .A/02586/AG/PS3(a)/97-5/1) 
ipay/Services) dt125 uan 11 64. Defence 
civilians employeeS ?•5jflg in Newly 
Defined Field AreaS will continue -'to. 
be extended tt conces8ions enumerated 
in Appendix 14,B 4. .o. Vt'letter No.t)P 

'25762/AG/Ps 3;(aj1:46S/2/D(PaY/SerViCe8) 
dt 2nd March 1968.  

In addition to above, the Defence 
civilians employees serving in the . 	I 
newly defined Field Areas and Modified 
field areas will be entitled to payment 
of Special Compensatory (Remote Locality) 
Allowance and other allowances as 
admissible to defence civilians as per 
the existing instructions issued by 
this Ministry from. tine to time N  

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/PS3(a)/1862/D(PaY)/rViCeS) 

dated 12.90995 as below : 

"These ,orders wi1come into force , 
w.e.f the date of Issue of this letter 
L:_: 	

0 •' 
	, 	

• 	, 

0 • 	 '• •, • 	
0 
 contd.. . 
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- -- -•- 	namely w.é., 31.i,. ui  
no recovery will be made on account 

• 	of concessions Like free rations/free 
single accommodation etc • already 
availed of by pefence civilians as part • 	•6ffle1d ServiceConcessions from 
1.4.93 :th 311.95.. milarly, no payment/? 1 
on account of SDA/SCA/A(RL) will 	'• I 
also be made from 1.4.93 to 30.1.95.:.•• !  

Further amendment had been made to the letter dated 

31.1.1995 above vide Ministry of Defence letter No.8/ ... 

37269/AG/PSU.3(a)/7800D(pay/sez:vjces) dated 17.4.1995 

insofar as it relates to emp1oyee pos.ed ,.t!1 the Newly 

Defined Field Areas andLn6w1ydefined Modified Field Areas 
asbelow: 	 - 

1?,e Defence Civilian employees, serving 
in the newly defined modified Field 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Civilians, 
as hithertofore, under existing 
instructions issued by this Ministry 
from time to time. However,in respect 
of Defence Civilians employees in the 
newly defined Field Areas. Special 
Compensatory (Remote Locality) 110w: 
anee and other allowances are not 
concurrently admissible alongwith 

- 	Field Service Concessions .'. 

30 	Heard Mr K.Bhattacharjee, learned counsel for the 

applicants in each Original Application and Mr •A.K, 

Choudhury,learned kidl.C.o.s.c for the respondents. The 

applicants are Defence civilian employees posted In 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (FSC for short), namely, Pree 

Ration, Free Single accommodation etc, provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17 .4.1995 they are not entitled to the payment of 

(RL3 Special Compensatory (Remote Locality) J1lc*,ance, SCAfor 

short, in addition to FSC. Lccordingly the amount of C2Q 

paid for the period from 1.4.1993 to 31.1 .1995 uas not 

contd... 6 
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- 	
( - 

- 	 -( 
admiasible9 them and 'was ordered to be recovered. 

	

- 	.: 

• 	 learned courise1 iir XaShattacharje submitted that the 

*1i 	kUrtt1flmfl 
contention of the respondent's is notv*stainable. In S.C.'

-  kjl~f~ -,,: 
Omar vs. Gátriaon Engineer (19951 30ATC. 763, the 

Tribunal hadThTa that k 'Is adthiséiblë in addition to 
- 	: 

FSC. iñrneny other cases shas 1 O.A.HO.124 and 125 of Y 
• 	•' _-: 	•-- 

1995. etc • Defence civilian employees posted in Nagaland 
H' 

the Tribunal had allowed payment of, .A. Purther, in 
1 

Union of India & Others vs. 8.Prasad,! B.S.O and others, 

1997 I (L&S) 1055, the Hon ble apreme court had held 

that upto 17.4.1995 Special IXity Allo4ance and Field 

Area Special Compensatory (Remote LoLlity) Allowance 

are admissible together. Thus the applicants are 

entitled to payment of sc44). 

4. 	The cause of action arose out of the order 

NO .Pay/O1 fted 26 .7 .1995 té 	ç!Gwuhati. that 

is controller of Defence Acounts, fauhati and the 

order dated 3.1.7 .95 issued'bI the -Accounts Officer of 

the Area Accounts office, il1ong.A tussle was going 

on between the administrative authorities of the 

respondents 1 to 3 in one hand and the Audit and Accounts 

authorities on the other over the question of payment 

of sAalongwith P39 The CDA, cuhati wrote in his 
41 

No.Pay/Ol dated 26.7.95 

01n view of pending clarification 
regarding application of provisions 
of Min of Defence letter dt.31-1-95 
and 17-4-95 payment on account of 
SCA(RL) for the period 1-4-93 onwards 
already made is irregular and unau-
thorised and requiring recovery in 
lumpeum from the ensuing pay bills 
without any consideration and inti-
mated to this. AO Shillong has 
already been instructed tà effect 
recovery in lump-sum. 

contd... 

- 	 •.-.- 	 ia - • 	- r 	- 
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As perMin..of]ef letterdated 13-l-95.---' • 	certain Atea of Ariinàchál Prádèsh hae been 
• 	classified both Field and Modified Field Area 

as wel1.Pleseintimate specific authority 
• 	classifylcig your office iocation in Modified 

field Aréa.If located in modified field'areà, 
facility of FSC may 1be stopped forthwith arid 

• 

	

	recovery if any from 1-2-95 on account o ôost 
of Free Ration/Single,.accommodationrnaybe 4 

• 	effected before allowing SCA(RL). 
• 	 •In uthre advice of your kAO CE on financiai. 

matter may inveriable be accepted to avoid ary 
• 	com"lication whIch has arisen nowo" 

The Accounts Officer, Shillong followed It up as below: 

The recOveries may please be effected fr&ii 
the concerned Indirected involved in theL 
following bills to comply will be dIrectIve 
of the CDA Guwahati. 

01/Cash/30 dt.29-5-95. 
01/Cash/31 dt. 29-5-95. 
02/Cash/73 dt. 27-5-95. 
03/Cash/5I dt 17-5-95 
05/Cash/19 dt. 26-5-95 
01/Cash/7I dt.30-6-95 

The sy pay bill bearing voucher No0 01/Cash! 
69 at. 29-6-95 on account of payment of sCA(RL) 
is returned unpassed for the reason stated 
above." 

Operation of the above two orders have been stayed by  

the Tribunal' at admission of the present original appli-

cations. 

5. 	The decision of the Tribunal in S.C.Omar(Supra) 

was based on the its decision in D.B.SonaXlánd others. 

SLP No.17254 of 1995 fIled by the respondents was dismi-

ssed by the Hon'ble Supreiie Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

No.18 of 1995 filed by the respondents was dismissed: 

by the Tribunal on 20-11-1995o D.B.Sonai and others)  

Rh 3/95(0.k.48/89)and RA 4/95(OA 49/89), and some of the 

other cases referred to by Nr.K.Bhattacharjee were 

subject matter In Union of India and others vs. 

B.Prasad B.S.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Hon'ble Suprne Court In that case. The 

Honble Suprie Court had held in the Order dated 

contd/jo 

IT 	-. • 	. 	'- 	 - -- 	- 
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17 .2.1997 in that case that upto ;17 .4.1995 the eu1.oyeei 

are entitled to both the Special Duty Allowance and 

the Field Area Special Compensatory (Remte Locality) 

Allowance and thereafter to only one Special allowance 

in terms of the aforesaid order- dated 17 .4.1995 .Further. 

as regards payment of Special rAlty Allowance to Defence 

civilian employees posted in Field Areas and In Modified 

Field Areas the 0overnment was directed by the Hon'ble 

&apreme Court to modify the order dated i7 .4.1995 and 

issue the necessary corrigendum. It was also directed 

that Union of India is not entitled to recover any 

payments made of the period prior to 17 .4.1995. In the 

impugned order No .Pay/O1 dated 26.7 .1995 the cDhi had 

referred to the letter. dated 13.1.1995 issued by the 

Ministry of Defence classifying certain areas of Aruna 

çhal Pradesh as . Field Areas and Modified Field Areas 

and sought clarification as mentioned therein. Mr A.K. 

Choudhury. learned Addl.C.G.S.0 submitted that classi- 

fications of areas were made under letter dated 13 .1.1994 

and not dated 13.1.1995. Mr K.Bhattacharjee submitted 

that the applicants were posted In Modified Field Areas. 

Jpart from this clarification, the CDA also sought 

clarification regarding the aforesaid order dated 

17.4.1995. The impugned actions of the CDA and the 

Accounts Officer were taken by them pending clarification 

of the order dated 31.1.95 and dated 17.4.1995 by the 

authorities under the respondents No.1 to 3. From the 

Impugned order No.PM/1/306-CI dated 31.7 .95 issued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Ccmpen-. 

satory (RL) Allowance made from 4/93 to 1/95 through 

contd. • .9 
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the vouchers mentioned therein. In some of the originai 

applications under ConsideraUon however, the CDP,, 
Oauhatj was not made a respondent while in all the 

Original. Applications the counts Officer, Area Accounts 

Office, 
Shillong was not made a respondent • In the facts 

and circumstances stated above the 
respondents 1 to 3 

are directed to communicate to the CDA, Gauhatj the 

clarifications sought for by him in the impugned order 

dated 26.7.95 as mentioned above as SOON as it may be 

possible. On receipt of the communication from the 

respondents the CD, Gauhati. shall take appropriate action 

immediatejy, 'nil such action is taken by him, the 

operation of the impugned orders in each Original 

Application shall remain suspended. 

ith the above direction5, the origjril applca. 

tioris under Ozideratjon are disposed of. No order s 

to CoSte, 

A 

sd/_ rEi8ER (A) 

I 
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	'Gk'IN THE CERTRA.L 	INSTRATIVE TRIBtThLA 	HAfl BENCH 

1T 

Original application No. 

IN..TFTE MATTER OF: 

Sri Narendra Pandey , ablate 

Babulal Pandey and others. 

•..... Applicants. 

- Vs 

Union of India & Ors. 

flespondent a. 

It is respectfully submitted for the 

applicants: 

That the applicants have submitted a joint petition 

seeking rlif of pyinentof allowances and service benefit 

as admissible to civilan central government employees in 

teris of Officememoranda dated 1-12..3 and 1.12-88 	the 

4( 

	

	Ministry of Finance I D,ptt. of Expenditure) of Govt.  of 

India. 

That from facts of the case, it would be clear that 

all the application have a common cause and interest in 

it and as such the jont apDliction dserves to be enter-

tamed as provided by RU1M 4(5) of the procedure Rules. 

In these prises it is prayed that the Hnn'ble 

Tribunal may be graciously pleased to permit filing of single 

application by all the applicants jointly for ends of justice. 

P c\e,te&Lj 



I J I C 	T I 0 N 

on of • .ZA. 1 4%I. 	......... 

und'r the Crrion inaine€r, 359 Lncine€r 	ork 

ection do 99 	, do 1ereby verify tht the 

contnt 	para 	Z, ae -the 

cipplication are true to my know1edc.e and be1ie. 

ctc 

Date': 
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IN THE CENTRkL ADMINSTRvE TRIBUNAL: GAUHATI BENCH 

Sri Narendra Pandey , son of late Babulal Pandey 

2. Sri Bhim Badur Gurung, s/o lateD.B. Gurung, 

Sri 5uk Ram oro ,s/olate I). Boro. 

Sri Tapan Kr. 6iswas, s/o Sri G.C. Biawas, 

Srm Nabin Ch. Boro , son of 3ri Bizn Oh. Boro. 

Sri P.O. Lahkar , son of late Saubhaygya Lahkar. 

Sri Budhan 5irigh son of late Ram Dhari ingh, 

. Sri Dizen Kr. Dutt, son of Akonitta. 

Sri Biren Baishya , son of Tankeawar b ai shya . 

Sri B.K. Moorthi, son of R. ByannaGhetty 

Sri B.B. Ohakraborty, s/o late S.K.hakraborty. 

Sri K.J.John, s/o Vrughese Yohanna. 

Sri N. Shani Son of late Ram  Raj 5hani. 

14.. Sri G.Yesodharan, son'of late K. ,Govindan . 

15. 8ri A.N. Nair, son of late 'Raghavan Pillai, 

16. Sri M.M. R20,  s/o lvi. 5imuadri. 

17. Sri M.P. Sharma, son of Sri Pasupati Sharma. 

i. ri Tanesh Paul, s/o Sri Maninatha Ranjan Paul. 

19. Sri Rem na.th  Singh, son of SI9. Rem Ayodhya 5ingh. 

200 ri Durga Pashayan, son of R.0.Pashayan. 

21 • Sri Kartik Karniaker, son of late Mohan Marmaker. 

Sri Sadhu , son of late %uk Raj. 

Sri Mohan Rai,  son of late Lakhan Rai, 

Sri Shukh Lal Harljan, s/o late hose  Harijan 

Sri Bndheswrar Des, son of late Jalibar Des, 

Sri K.C.habra, sLo 1at Girdharila Cbhabra. 
Sri Ncmal Ohand Ohutia, son of late 6aneswar Chutia, 
Sri Jemini Kalita son of late Djnnath  Kalite. 

all employeed in B/R I, under the!- 

wA 



APPENDIX: A 
	 -•d 

FORMS: 

FORM I 

APPLICATION UNDER ECTLN 19 OF THE ADMINISTRATIVE 

TRIBUNAL ACT : 195 

Title of the case : Sri Narendra pandey 

& 0rs. 

Applicants 

Vs 

Union of India & rs. 

- 

	

	 .... Respondents. 

I N D E X 

SL No. 	Descriptions of documents r:lied upon page No. 

1. Application 	 1 to 

2.Annexure A: copy of letterdt. 26.12.95 	1k 1 

Annexure B: Letter dt • 31 .7.95 

Annexure C: copy of Memo dt. 14. 12. 3 	 is to 1 
5.Annexure  D: Copy of memo dt. 1.12.88 	 iç to ii 
Note: Other documents refered to in the application are 

seizedand possed by and happen to be in the contrl, cus 

tody and power of respondents being correspondence exchan ' 

ged in official channel and may be required to be produced 

by respondents. 

•FO R USE I N TRI B UN' S 	
Signature of Applicant 

OFFICE.: 

DTE OF FILING: 

Signature 

For Registrar. 



- 

under the Garrison Engineer , 

59Erigineer Works Section dO 99 

...... Apptieants 

'-Vs.- 

Union of India 

represented by the secretary to the 

Goverent of India, Ministry of 

Defence ( Engineer.in  Chief's Branch , 

Army Head uarters) New Delhi. 

The chief Engineer, 

Eastern CommondH.Q. 0ulcutt. 

Garrison Engineer, 

59ngineer Works Section C/'U 99 

£.P.O. 

Controller of Defende, 

ccorrnts ,Gauhati. 

DEThILS OFAPPIJCATIcjN: 	 .... Respondents. 

1. Particulars of orde: against which the application 

is nade. 

Letter No. PH/1/306-CI dt. 31.7.95 issued by 

accounts 0fficer directed to recovery special cnpen-

satary QL) allowance from 4/3 to 1/95. 

2. Jurisdiction of the Tribunal : 

The applicants declare that the subject matter of 

the order.... 31- 

\L& &c 
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the order against which they went redressal is within 

the jurisdiction of the Tribunal. 

3.LimitatiP 

The application further declare that the application 

is within the limitation period prescribed in Section 

21 of the Administrative Tribunal 'ct,196 

.4. Facts of the case: 

1) That the application are civilian defence employees 

Military Engineer Service Department employed under the 

respondents and as such the applicants are posts to 

work at high altitudes of Arunachal Pradesh, a hard, remote 

and costly area, when a necessarities and essential 

service of life are very scares and ar. available only on 

paying abnoramally high prices. 

2) 	That the central GcY ernment ordered for payment 

of special duty and special cmensatOrY (, Remote 

locality) allowances to its employees posted in the 

North _Eastern egion of the country .toattrac t posting 

to this remote and costly locality. The fild service 

connecsioflS were oxtend to the civilianS by the oven-

ment of India,MinistrY of Defence vide their letter dt. 

25-01-64 as amanded from time to time. The applicant ar 

in receipt of Modified field service conneessionS are 

also being paid to GRE? staff posted to this area. 

dted.... 

JQ113t  P L;ur' 0~ a, ~ 
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That the need for attrecting and retaining the 

service of competent staff for service inthe North 

astern Region comprising the seven states including 

runachal Praesh was engaging attention of the Govern 

ment and with a view to review the existing allowances and 

service benefits to employees posted in this region. 

a committee under the chairmanship of Secretary,Dert-

ment of personnel & Administrative Reforms was appointed 

and after considering carefully the recommendations of the 

committee, the president of India was pleased to decide. 

in favour of allowances and benefits being "continued 

as modified by Goverent of'ndia office Memoramdam 

No. 20014/2/3_E.1v of Ministry of Finance (Department of 

Expenditu e) issued on 14-12-83 . Subsequent there 

efter another office illemorandam beno. 20014/16/6/E.Iv/ 

E.II(B) dated 1-12-3 was issued making some improvements 

in allowances and facilities to employees posted in this  
region. 

That such dllowances and facilitis were admitted 

by the audit authorities in the past,reference in this 

connection may be made to letter No. 1360//2623/EIo(3) 

dated 2027 of the C.W.E. Tezpur where by Ministry 

of Finance, Department of expenditure office Memorandum  
No. 20014/4/6.-E_Iv dt. 23.9.86. making special mention 

of the employees posted inArunachal pradesh and to 

leteEr No. Pay/24/IV/PC dt. 20.2.7 of the C.D. A 

Gauhati. 	

4) That such....5/- 

9 

?t9 	CL7\d 
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That-. ,however,inso far as special compensating 

allowance is concerned, the C.D. A, Gauhati as per letter 

MID dt. 31.1.95 and 17.4.95 allowed the applicants to 

withdraw the benefits with effects from 1.4.95 ir tead of 

1.12.93.The applicants begs to state that they have 

withdraw the said benefits as per the order of the autho-

rity, from 1.4.93 under protect. 

Be it stated here that with regard to special duly 

allowance as per memo dt. 14.12.3* and 1.12., the 

application had filed a petition no. 0.14 Nond after 

hearing the matter your lordship was pleased to dismissed 

the petition on 3.7.95. 

7) 	That on the long pare of July the petition•r was 

informed by the office that CPA Gauhati vide its letter 

Noo pay/CuT dt. 26.7.95 has directed the C.W.E. Tezpi.r 

& recovery e the amount of S.C.A. which was paid to the 

applicants W.LF. 1.4.93 to 1195 pending clerification 

fran Ministry of efence. The arear price to 31.1.95 

will be paid after receipt of'clarifiction from the 

inistry. 

( Copies of letter dt. 26.7.95 and 31.7.95 

are enclosed hereto and marked as.) 

- 	 nnexure- 14 and B. 

That the applicants begs to state that the autho-

rity has already gate to its local ;udit department to 

recovery the said amount s EICA which was paid earlier to 

the eplicans from the salaries inspteof the O.M. 

contd...6/- 

U&° 



dated 14-12-3, 1-12- 

( Copies of O.M. dt. 14..12.3 and 1.12. 88 

are enclosed hereto and marked as 

Annexure C & D). 

5. Grounds for relief with legal provisions: 

1) Fr'that the applicants are entitled to special corn-

pensatory allowances as per office memoranda dt. 

14.12.83 , 1.12. 	in as much Ls the said memorandam 

have been made applicable & all civilian central Gcvt. 

employees and cannot be discriminated gainst. 

For that the departmental auority have been sezied of 

the matter since after 1.12.3, initally by making 

payments in accordance with office memorandwn dt. 

14.12.3, thereafter by making orders stopeng such 

payments and directing for recovery of arnouits 

alrcrdy paid that to without seeking any clarffictiOfl 

is gross violation of the applicants right which is 

guaranted under the constitution of India. 

For that not with standing payment of SCA to the 

GRF persOnal they being entitled to allowances and 

benefits und r O.R. dt. 14.12.3 and 1.22. 88 slso, 

the applicant are also entitled to such allowance and 

benefits, effective from 1-12-3 but the same was 

given effect from 1.4.93 which deprived the applicants 

from their legitimati right. 

contd.. . .7/.. 
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For that the 'espondent full to understand the order 

dt. 3.7.95 passed by this Honble Tribunal in letter 

and spilt as such the Respondents issued a direction to 

recovery the SCA from the applicant, which is mis-

carriage of 'j ustice toward the applicants. 

For that the applicanns being posted to high altitude 

of runachal Pradesh , the necessities and essential 

services of life are care at such places and are eva-

ilble only or payment of abnormally high prices 

which is far what unless the applicanns are compen-

sated by making pa3nnent of allowances and service 

benefits is per office memora ndum dt. 14.12.3 and 

1.12., they shall have to face grave injunction and 

serious injury that decided to be remadied by protec- 

ting that from the ride as discrimination that is  

guarented to 	as citizen /public emp1yees under 

Articles 14 and 16 of the constitute. 

6. 	Details of Remedies erhasted: 

The applicants ucciare that they have awaited of 

all remedies awaitable to them under therelevant service 

rules etc. 	would be revealed from paragraph 4 above. 

contd.. a 811  
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7. 	Matters not previously filed or pending with 

any other court: 

The applican a further declare that they have 

not previously filed any application, writ petition or 

suit regarding the matter to respect of which this 

applications has been made, before any court 6iq y or any 

other authority and or any othe r bench of t he Tribulan 

nor any such application, writ petition or suit is pend ig  

before any as thei. 

elief sought : 

The respondents may be order/directed to 

any pay to applicant the special compansating allowances 

in accordances With O.M.dt. 14. 1 2.3 an 1.12.88 of 

the Central Government as ref ered above and be further 

pleased to set aside and viashed the order cit. 4.7.95 

(Annexure A) and 31.7.95 ( 
nnexure-B). 

Interim order if any prayed fr: 

The respondent may be directed not to 

give effect of letter cit. 26.7.95 issued the Sr. A.O.(D) 

and letter dt. 31.7.95 issued by A.O. and also be direc-

ted not to recover the arrear amount paid to the appli-

cnt pending the clarefication from the Ministry of 

Defence 

In the event of application being sent by 

registered post etc.:- N ot applie&ble. 

contd.. .9/- 
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11. Particulars of postal order 
32fle of P.O. No...* 

filed in respect of application Lee 

& d,te 	 issued by Gauhati Hand post 

Offiôe fee Rs. 50/- payable 

at Gauhati is annexed heieto. 

12. List of enclosers 	Annexure  

V E R I F I C A T I 0 N 

I, 	i,Narendra pandey , son of late Babulal Bandey 

ernployeed under the klarrison Engineer, 

Engineer works section do 99 A.P.O. do hereby verify 

that the content's es para 	1, 2-, & 7 	of the 

application are true to my knowledge and para 2,3,5,arc 

believed tobe true on legl advice and that I have not 

supported any material fact. 
ac'E6t 

Date: -?-/I( I ') --, 	Signature. 

I 
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•... Applicant 

IN THE CENTRAL DMINIST]..TIVE TRIBUNAL 

I; .( 

'0 

••: • 

on of India & Others 

1... Respondents 

Written Statement for and on behalf of Respondents 
Nosl,2, 3,&4 

I, Major M.K. Arora, Garrison Engineer, 859 Engineer 

Works 3ection c/o 99 A.P.O., do hereby solemnly 
affirm and sy as follows ;- 

1) 	That I am the Garrison Engineer, 859 Engineer Works 

Section /O 99 APO and Respondents No 3 in the case, and 

acquinted with the facts and circumstances of the case. I have 
understood the contents thereof. Save and except whatever is 

specifically admitted in the written statement thd other 

contentions and statement made in the application may be 

deemed to have been denied. I am compentent and authorised to 
file this written statement on behalf of all the respondents. 

	

2) 	That the rspondent beg to state that the special 

Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India, Min of Def lett:r No 9/3 7 269/AG/PS...3(a)/165/D ( Pay/ 
Services) dated 31st Jan 95. The order came into effect 

wef 01st Apr 1993. As per Govt of India. Min of Def letter, 
it has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissible 

to the Defence elvilian employees on representation from 

all Defence employees of thi4Iorks Section during the month 

of July 1995 the payment of arrears of SA (RL) for the 

period from 01st April 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAxflj from the employees that "Any over 

payment of arrears of SA (RL) that may be found at a later date 

is refundable to this office". 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Mn of Def letter 

Contd....P/2 
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( 2 ) 

No. E/'7269/AG/PS-3(a)/730/D(Pay/Sevices) dated 17th April 1995 

reqaring Field Service Concessions to Defence Civilian Employees 

serving in the newl defiaed area under which it has been 

clarified that Special CompEnsatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SCA (RL) for the above period CDA Quwahati issued 

instruction to this office and Asstt. Accounts Officer vide 

	

• 	his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is 

irregular and be recovered in lump zium as the employees are 

	

S 	availing field service ccnccssions. Both the concessions i.e. 
SCA (RL) and Field ServIce Concessions could not be granted at 

a time. The matter is under examination in consultation with 

Min of Def in cohnection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Min of Def Corrugeridurn No. 13/37269/AG/PS-3(a)/1862/D(Pay/service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under s 

"These orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SDA/SCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995". 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of Def letter 

No B/37269/AG/PS-3(a)/1862/D(.Pay/Services) dt 12th Sept 95 

that both of the concessions are not admissible at the same time. 

.7) 	That the respondents beg to state that this unit is located 

in the remote and bard area at the distance of 140 Kms away from 

• Tezpur at the height of 4749 ft from sea level where evenM 

communication to and from is very must infrequeant due to the 

rough terrain of the area. Basad on this fact, the Govt of 

india, Min of Def has declared this area as Field Service Concession 

area wherein the cacilities for field concessionsre being enjoyed 
COflt,,p, 	____ 
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50  by 	Civilians Ern1pyees ass per Govt of India. Min of Def 
letter No. 4 1,/ 2584/AG/pS3(a)/191/S(pay/Servjces) dated 25th Jane 

1964 as modified vide Govt of India, Min of Def letter No. A/257/ 

AG/PS-3(b)/14-S/2/D(Pay/Services) dated 02nd March'198 0  

A '- 

In view of the clarificatIon received an Govt of India, Mm 

of Def letter dated 31st January'95 and 17th April'95 vide Govt 

of India, MIn of Def letter No. B/3729/AG/PS..3(a)/182/D(pay/Se 

rvices) dated 12 Sep'95 the recovery of arrears of sCA(RL) for the 

period from 01st April'1993 to 31st Jan'95 is required to be made 

as SCA(RL) and other allowances are net c.nrrent1y admissible 
alengwith Field Service Concessions. 

80 	That the Respondents beg to state that .n perusal of our .ld 

records, it is revealed that the Civilian employees of this .ffice 

were ranted SCA wef lst, Oct'1 1986 vide Govt of India, Min of Def 
letter Na. 214/S/$/E.Iv dated 23 Sep'158. The SCA(RL) was 

claimed in respect of this .ff ice for Defence Civilian Employees 

through the reu1ar py bill for the month of 12/$6 but the same 

was disallowed by AAO Shillong stitating that since field service 

concessions are being enjoyed by the ernpl.yees of this of £ ice and 

therefore no SCA(RL) is admissible, In this connection para-4 of 

letter dat.ed 23 Sep 6 198 is relevant. It states that where the 

hill compensatory a1lwance or any other compensatory all.wance is 

more beneficial the same may be allowed in lieu of special c.mpen 

satory allowance. In ether wards zonly one concession is admissible 

at one time. The payment against the intention of G.vt order cannot 

be authorised, 

In view of the present orders received on the subject, it 18 

very clear, that the sCA(RL) and availing of field service concessi.n 

at the same time are not admissible. Hence rec.very of arrears of 
SCA(RL) for the period from 1st April'1993 to 31st jan'195 is 
requIred to be made as per Govt of India • Min of Def letter dated 
12 Sep1995. 

The .irreular payment amounting to Rs. 22,30 lakhs made in 

account of arrears of SCA(RL) for the period from lSt Apr'193 to 

31st Jan'35 is required to be depesite4 with Govt as the Defend 

Civilian Empiyees of this office are enjoyed fie'd concession. 

Since the employees of this works section have been paid the 

SCA(RL) for the period from 1 Apr'93 to 31 Jan'5 which is irregular 

in termis of the existing Govt orders and the latest clarification 

received fram Govt of India, Mifl of Def letter dated 12 Sep'95 on 

the subject, no SCi(RL) will be admissible concurrently with field 

service c0ncession. Hence ameunt already paid termed as irregular 

is requjred to be recovered fr'9m the empl.yeest 

Contd.. . . .p/400 
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9) 	That with reference to par;!ra?h 1 of the application the 
respondents beg to state that on representation from all the 

Defence Civilian Employees 'f this eff ice dunng the m.nth of Jul' 

1955, the payment of arrears of $CA(RL) for the peni.d from 
lst Apr'153 to 31st Jan'95 were made after ebtaining the under* 

taking from the empi.yee8 that "any ever payment of arrears of SCA 
that may be found later date, is refundable to this •ffice.* 

On pqyment .f arrears of ScA(RL) for the ab.ve peri.d, cDA 
Guwahati issued instructions to this .ffice and Asstt. Account 
officer vide his letter No. PAY/1/IX dated 31st jul'1995 that 
payment of arrears of SCA from Si April'1993 to 31st Jan'95 made 
te the Defence Civilian Empleyees is irreqular and be rec•vered in 
lump sum as the employees are enj.yinq field service c.ncessi.n. 
oth the concession i.e. !rant of ScA(ftL) and availin! of field 

service concessions culd not be Sranted at the same time. The 
matter is under examination is cnsultatin with Ministry of Def 
in cinnection of Ministry of Defence letter No. B/37269/AG/165/ 
Ps'.e3(a)/(pay/$ervices) dated 31st Ja*'95 (Arinexure-I) as m.dified 
vide Min of Def letter N.. /3729/AG/Ps-3(a)/73I/D(pay/services) 

dated 17 Apr'1995 (Annexure-II). 

1$) 	The both reference to paragraph 2 and 3 of the applicati.n 
on the respondents have no connents, 1  

ii) 	That  with reference to paragraph 4(1) of the applicati.n the 

respridents be! to state that this being the remote area 1•cated at 
a distance 4f 145 Kms away from Tezpur, at the height of 4749 ft 
above sea level, the essential commedities are being obtained f rem 

Tez?ur by local mnarchants and thereby the cost connedities are very 

high. Based on this fact, the G.vt of India, Min,  of Def has 
10 

	 declared this area as Field Service c,ncessi.nal area wherein the 

facIlities for field concession are being enj.yei by Defence Civil-

ian £mnplyees as per Govt of India, Min of Def letter Ne. 4/52554/ 
AG/PS -3(a)/D(Pay/Services) dated 25th Jan'194 (Annexure-IXI) 

rodifjed vide Govt of India, MIn of Def letter Ne. A/2571/AG/PS. 

3(b)/14.S/2/D(pay/servjces) dated 02nd March'195 (Annexure-IV), 

C.ntd..',...P, -I.,. 
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However as per the present Govt. order this area has been 

declared as modified field 6ncesf61 area vide f'lin of OP 

letter No 0  37 269/AG/PS-3(a)/90/0(pay/Servjcg) dated 13th Jan1994 

(Annexure v) and thg payment of arrears of SCA (RL) was made 

accordingly on receipt or Govt. of India, Min of Dof lottur . 

NO, .8/3 7 269/AC/PS3(a)/165/D(Pay/service) dated 31st Jan 1 95 

(Rnnxure—I) which was later amanded vide Govt dP India Nin.Qf 	::.. 

Oaf l•etr No 9/37269/MG/PS/3(a)/730/D(pay/Servjce) doted 

1.7th. April 95 (Annexure—lI)' that Defence civilian employees in 

the newly defined field areas, special Compensatory (Rernot 

Locality) Allowance and oth3r allowance are not concurrently 

admissible alongL'ith Field Service Concessions", 

In view of the abovo, both the concessions could not be 

• grarfted at 	yhe 	same tine as clarified 	vide 	Go'vt 	of 	India, 	Nidf' 

Oat' latter dated 17 	April 95 quoted above, 	as such the payment 

made on account o' arrears of 	SCA (RL) 	from 1st 	April 93 to 

3t' Jan 95 isirrgular. 	The 	intention or the Govt 0 	of 	indiij  

Order is 	vary clear i.e. 	Only One COflcO scion eiher Special 

Compensatory 	Aliowa rice 	in terms or Govt 	of 	India, 	PUn of Dnf 

letter dated 17th April 95 or any other compensatory allowance/' 

cOncessiOn available in terms of any other Govt. 	order whichever 

is more 	beneficial is admissible.  

It is further clarified that the concession or special 

Cbmpansatory allowance and field service concassions ara given 	• 

under dif'arent orders, 	the 	same 	are 	not 	admissible 	simulteneouslè., 

12) 	That 	with 	rf'erance 	to 	paragraph 4(2) 	or 'theapplication 	• 

the 	respondent 	beg to state that 	30 far the payment 	of 	Special• 
• 	 . 	 . 	 . 	 .., 
Compensatory (RL) 	Allowance to GRF Personnel is c.oncerned, 	this 

office 	has no comments to offer' sinde 	the 	Govt. 	orders 	'regarding 

non admisibiliy of 	both concessio'ns concurrently are 	very 	619.r0  

i) 	That with reference to paragraph 4(3) of the apolication 

the 	respondents have no comments. 

14) 	That with reference 	to tho paragraph 4(4) 	of the 	appl1catiOfl 

the 	respondents 	beg 	to StdtE3 	as per Govt. 	of India, 	I9in of 	Oaf 

Contd.o...P/ 	 I ' 
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Latter No. 4(7)/77/0(CIv-i) datedl4th July 80 under which special 

compensatory allOwncC (RL)ha.s baengran•ted initially the 

allowance in question is not admissible to civilians who are in rec- 

eipt or field service concessions. It has been clarified by the 

Ivilnistry of Finance (Ooptt, of Expdr) that the basic cofldjtion5 

for admisibility of the allowance,remain the same 0  In connection, 

para4 of Of'i No. dated 23 Sept 86 (Annexure-JII) is relevant. 	It 

• 	states that where the hill comoensatory allowance or any other 

compensatory allowance is more beneficial the same may be ailowd 

in lieu or special Compensatory Allowance, in other words only one c 

cOricesion is admisible at One time, The payment against the ihtth:., 

tion or Govt. ordoi.s corinot bu authorised. 

That with reference to the paragraph 4(5) or the applicatio 

tha respondents hog to state that as per Govt 0  of rndia, olin of 

Oaf' letter No 8/37269/AC/PS-3(a)/165/0(Pay/Sorvices) dtd 31st 	H 

Jan 1 95 (Annesuro-I) as modified vide letter No. 37269/RG/P5-3(a)/ 

D(Pay/Servicos) dtd 17th April 95 (Annexure-Il the Defence 

Civilian employees serving in the newly defined modified fiald 

area s  the special compensatory (Remote Locality) allowance and 

other alices are not concurrently admissible alonguith field service 

concession. The employees or this office are in receipt  

Field Service Concession till date. 	 H 

That with roference to th paragraph 4(6) of the applicatiofl• 

the respndents beg to state that it has been laid that Lhe 

memQra nda dated 14th Dec 83 (Mnnexure-1JIII) and 15t Dec 88 are 

meant for attt'acting and retaining the service or competant 

of'ficra posted in the North Easrn Region from othcr parts OP 	H 

the Country and crc not aojlicable to the personnel belonqing to 

the region where tney are apointed and posted0 3ince the 

• 	applicants have bn apponted and:posted in the North eastern 

Region, the clai' does not survive and OR No. 61/95 was rejected. 

• 17) That with reference to the paragraph 4(7) of.the applictiOfl 

the respondents hog to st5te th-t the jresent order on the subject 

h-as been istid vdc Govt of md_a, ['Un u Ina f ietter No 0  

B/ 37 269/AG/r$)/lB /3(p ay/5erI1ce) dated 12th Sett'95 
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nxure-JI II) unrJer which :ar a 	0 P Govt of India r  rii n oP or 

ietbr u, o, 1.-1 /.3726J/IU/p :;'-ö ( :j  )/i G5/Q( P a y/s r vice ) d;jtod 31 ,t ian 1 95 

(1nn1?xure-J) has bon dolrd substituted as under :- 

" Theoa arciers will come into f'orce we P the date or iscue of 

this letter namely wef 31st Jjri 95 	In other uorcie, no racovery 

will b made on account of conCession like Pree ration/free single acc* 

omrnoafion etc. 	ilriady availed by Defence Civilian as part of 

service COncasoions Prom 1 st ;pril 93to 30th Jan 1 95 t  Similarly .no 

payment on account of S /.Sc/sci(rL) will also be made from Olst, April 

93 to 30th Jan 9 5 '. 

The above cl:riPic;3tion is 5alf explanatory and there is no 

further commnts to offer. 

18) That tiith reference to paragraph 4(8) of the application the 

respondents.beg to st3t. that CDP's letter for recovery of arr2as 

of SCt (RL) paid to the Defence Civilians employees for the period 

from 1st rpril 93 to 31st J3n 1 95 ij in •arcfer as por Govt. or India 

letter quoteJ in ;ara-7 above, Since tho Defence Civiliar employees 

of this orgenisti•on era in :sceIt or Field aervice Concessions, the 

request for grant of SCfk (RL) in addition to field service cOncesion 

is not admissible as per axisting orders 1  

19 	That with reference to paragraph 5 of the application the 

respondents have no tomments. 

That with rferenco to )aregraph 8 of the ;3pØlication th 

respondants have no comments,. 

That with roferenc to paragraph 9 of the application the 

respondents bg to state that the clarification received from GOvt. 

of India, 111inIstry of Defence letter No. 8/37269/G/PS-3(a)/1B62/J 

D(Pay/Srvite) da ted 12th Sept 1 95 (iThnexure-VIII) has cateQOriclly ,  

stated that both the concession are not admissible concurrently and the 

stay order pas:;ad by the Hor,'ble Tribunal may be vacated, 

That with 	fr1rance to pr ag reph 10,11 and 12 oP the application, 

the respcndents have no comments. 

Contd .....P/8 



Ati 

.23) 	That with the rsponents craves leave of the R.nbIe 	. 

• 	Tribunal to file aitina.1 written statement of occasion 

arises 	 . . 

• 	 . 	 . 	 : 

 

- 

 

VERIFICATION 
4 	 • 	

•1 	. 

• 	 • 	 • 	 .. 	 . 	 ... 	 •v 

• 	 . 	 ,. 

I Major M K Arora, Garrison Engineer, 859 Enqineer 

Works Section, c/o 99 APO do hereby declare that the statements 
made ii. this written statement are true to my kn.wledge derived 

from the records of the case. 	 . 	. '., 	•. 

3 



: 1  

- 	 ---o 

2 	 or I s  I Zi p 	1bt 	'!o. 9/37269/1c/253(a)/1fj5/o 
.y/rv!C33) U'.d 31 Jn 1 95, 

TO DEtJCEI"ILS 
J Fl O _FI LD_1'j 

dirctd to r3Icr to 
26)/G/PS 3(c)/D PQy/rvico 
:ncion or tho prioidnt o th: 

cncjion to 3 ~; fcnco civi1i3n 
•' ;;odiris ioid 	c 

t:non2d ittir 

P a ra 13 of 
dt 13.1.94 
rollowing 

in thi 3u 
doPinod in 

Govt 1ottr '' 
and to conv:y t' 
Piid sorvics 

Ly .  do?ind Fitd 
tho abov2 

Jf'nco clvilicn o71oyozio avin9 in tho nw1y df'inid rxj uzc will continu, to bo axtndtd tho conc - ,iors cnurtd in 4 flnurj 'C' to Govt lotbr to t/O296/.iG/ PS 3 (n)/O 7 5/)(p3y/jL.%,jc,3) dt 25 J3n 1 64. 	frncs 
aivilizno O)iQy33 orving ino,j1y Da?jn,t1 Finid Imis 
ui1' coninuj to b. oxtndd thz concsjone onurnt"i -fd in 	rij 'B' to Govt 1ttit Noj P 25762/IC/)3 3()/ 
143/2/3(Py/Jurvics) dt 2nd flarch 168 

In cddijon to boi 9  tfti D'ons civi1jno ornpiuyiia 
ovng in th n3u1y' dPinod FioI.d •1ro 	oified 

rr.10 u511 bo ontitl.od to poyrnt or 	ocitii 
Co:in.ry (TrDot3 Loc1ity) Ailowanco and oth 
111oun 	o cdriic3iblc to Dofonco ciutlians ao p.r tfr xLzinJ .riitructiano jjjod by this flinitry rrom tirin to 	2J 0 	 - 

Thcj orduro uill como into Porco u.o.? Tht .priI 1993. 

This ijjc uit thi concurronco of Vinnca Divinjon of t:i 	vidj thur DLa N o. 5(o)/C5.G (14-94) cit 09001.1j5. 

Yourc PaithPu11y
, 
 

( KIT1uang ) 

Und,r Socretary to tho Govt of Indlo. 



- 

co'y 

No. B/37269/AG/PS-3(a)/1862/D(Pay/Services) 
Government of India 
Ministry of Defence 
New Delhi, the 12th September 9540 

C 0 R R I G E N D U M 

The following amendment is made to this Ministrys 
letter No..B/37269/AG/PS-3(a)/165/D(Pay/Services) dated 
31 •195, regarding V Field Service Concessions to Defence 
CivIlians serving in the newly deflnd Field Areas :- 

Para 2 may be deleted and substituted as under - 

These orders will come into force w 0 e 0 f 0  the date 
of issue of this letter namely w.e0f 0  31195, in 
other words, no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc. already availed of by Defence Civilians as part 
of Field ServIce Concessions from 1493 to 31195, 
Similarlyp no payment on acöount of SDA/SCA/$CA() 
will also be made from 1493 to 30195" •  

2. 	This corrigendum issued with the concurrence of the 
Finance Division/AG. of this Ministry vide their I.D 0  

No 1033pA dated. 11995 

Sd/-x x x x x 
( L T Thuanga 

Under Secretary to the Govt 0  of India 

To 
The Chief of the Army Staff 
New Delhi 



Annuro • 

Copy of 'ovt of £nJia, : ;X lttr b.  
)(Pay/erVLCoS) dtd 17 AprIl. 

fl'LD 	VL S 	S5LO4 12  LFE1 

1. 	The following asnondment* is modo to this I:inistry's letter 
13137269..fAC3/P53 )/O. Pay/  orvices)  dated 31 Sans 93 ,rogardtng 

Field ervtce Concostofls to Defence iviltans LexvIP7 in the 
newly defined Field Areas $ 

The Oofonce Civiltan employoOs.VOrVtfl In the noly 
detned maclifted Field iiroaf,wtll continue to be entitled 
to the special. (. ompensatoryOiOta Localtty)AllOwafICe* and 
other allowanCe as adisstble to defence tAvilans o as 
MtthExtr; hjtartefoxe,Undar existing instructions 
issued by this Ministry Iro time to time. HoweVer,tfl 
ret3poct of Liefono tvtltans 	p1oyus in the newly 
defined Field Areas , i pectel CompansatOry( 1 emOte Locality) 
AllowaCe zind other allovances are not concurrently admissible 
alonçv4tth Field ervice onCeSaioflG.tt 

21 	This uoxrlendun issues vtth the ccncurrence oX the 
Finance Dtviston/A'4 of this ttnistry vtcJ' their t.D. Jo. 
36/PA dated Q3 April'). 

£d/xxXXXXXXX 
( L T T1unça) 

Under ecrotory to the iovt of J.ndto 
Tole : 301273) 
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e: • 	x 90 iirctcci  to Crnvny tha gronction of the prti:*.tttmt to 'Lh. g,d 	, • • 	 i Fsib 64 or thn riuld rgg 	OC4qi Me gj won JA the rrJwshQ 	, Viho to 	y pvnnc.  (nc111d1nçj azy paea1 ftivAce 
UtWVJV CF4lt*. In the dafjvsdi( 	 . • 

• 	
Ih CC11C$85.$ 	t (AIiciC in 	J'tik innjrfl " ta this .L;tti • 	iU itZ UQ) 	4t4O to Arny pZLfla], of detticP2?7t$, U1LLtS %C1 f0D;,. 

£:A1i Ln th *t0u5 d?irn$3 in 'nn*Jte 'B' to this 1t*. 	C Vill nvZ tu *4j w%JUO to Vtnt q  ?ora2tjtr,/unjt, .ng UL ,it. 	a & I u 	cI;4t- Lo &%U 	 ,j 
&o 	 RO"Ultinq U?fjc.,ro Ghd RncorO Otfice:. "nc.11th tufts wrnc 	 o OJ&ii1e fet the 9tt Me thee C31OeS$a14ij °lao be maim  1i tbov. OL*dc* 10 •  

- 	• 	 • 
.: 	 cf bc eticne1s..j Iiihich will Act t4 Qif'4lrtg.ic1 

• 	 C:it". 0 bdnj A-'t'-Itu or 	iji tho oeicS.jw,z], St1; Will be 
rZw. Qc1jjnf 	1.4V4cøppUc6bp in p.aoo ettitai. for "U 'u o&i age 
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J4iy o  'bvt fif Xit Min of Def lettero 4/02584fA4f3 
4.... 	

;.. 

(ø)191/Wp,/rviieo) dated 25 Jan 64.  

W. 	 .• 

Lkk 
: 

(it) proc rUon On 8Oate8 ap)1jcab1e to codbataute o 
or MJ.z' ThrW8 ae the eazv f,e nd 	 •, 

(b) 	1r0 	d/loase anon &",d cte"ted Perviao to extont. ' feo&.b1I. 
• 	 : 	/ 

(a) 	]z'o 1ohing of minimtua cocntc1 alc 6f 	poaoo1 	. 

• 	I. the 	CoinnrMer AC in 1r The Oojran 	jdo th.e 
jiiiuo, Cit QU( h oloiin, for oenttl for CP 	oflO 

• 	() 	tee 

 

xemitaruoe of fnily i.l otIEnt 	 . 
. 4' 

(e) 	Pree ito3.i trcatment and hoepi3. treatrnt 	: 

(1 	3d1in'Ln7 or fanilly enoion or graity utder MPer 
y3V1fl Cr o /y Inctru&tiort 157/57 API 20/58 as tl 

	

ay te for 	pertion =der the woistn aorvensQtiouo oj 
• 	where app1icable, 	 ' 	• . 	 , 

•.2 paç fe o 	clettor5 per t c1,vtdu 
I 	I 	 P. 

I 	 •-' 
II• •ç 	 ;1'ç 	' 

;(h) veilitiaYee 44tMA Thtt .ittts of money tranpa,  
• 	tocta1 6r(10!S ftee of eoxlAsUona uto the in 	lite'of1Y. : 	• 

i. o/.-  DH pr tdivthi. 	 • 	 ;';' 

(j) 	RCteflI3to !t1y Lfl allotted by ct, at 'tho old dty. 
att1cAl on i3aygesit or noma1. cit, If the aoc,n retii in.  
reiui.d to be eervtee, the f4a,,Alien ray be ohtfted tp 	• 1. 	'.. 
aiterrtive z1ooj w 1tictlic-r f3err1e, the faniltee may bO ,ttttod 	.• 

• 	.la a] zttv€ W hotlier apropriat or inferior to tbe 'U3 cf 
'the 1nttvtt1. e'oettd,4 	 4 , 

	

I 	
b 

To1 
 

S.I.,boarneas allowances wiU oontthue to be 46 .a*oàt1lo 
4 	 bifull. 	• 	 •• 	 • 

P 	• 	

•.- 	:. 	 S 	• 

	

2, The aoeion ftt() cbove in 061H 	''•' 
in rt-ooet of aonn held by the Mm of Bek searou 
ordera will fbUow In r/o of be1on.gtfl to 	'.L • 

of UROB. 
• 	; 	( 	.k' 

	

P., 	,•• 
1. 	• 	 • 	 •• - 	 - 	 I 

• x x X 2 • • 	• , 	
. 	• 

• (4 Ax'u11am ) 
Na3or 
'csri'iork Engineer 

14 
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- Ia: 
• 	'ry of Secret letter No A/25761/AG/PS3(b)/146_S12/D(pay/5erjces) 

jtc!d 2.3.68 from 	Govt of India Min of Def, New Delhi. 
\J\ 

: Field Se vice Concessions to Army Personnel And Defence 
ITflans in Opetioná1 Areas 

I am directcd to fefer to this Miri letter No A/02584/AG/pS3(a)/ 
97-5/D(Pay/services) dt the 25th January, 1964 as extended and Army 
instnjctjn 7/S/48 as amended from time to time and to say that the 
rcsjdent is pleased to sanction the following modification with 

cfect from the dates shown :- 

(a) The rates of special compensatiry allowances will be revised as under with effect from the 1st Mar, 1968 :- 

Rank 

Hony Commissioned officers 
JCOs 
Hay 
Nk. 
OR 
NCS (E) 

30,00 
25,00 
18,00 
15,00 
13,00 
10.00 

Field Service Concessions will cease to be admissib'e to off icers & personnel (including civilians paid dt from Defence Services Estimates) serving in Municipal & Cantonment areas of : 

(1) SR1NAGAR, JANNEU, UDHAMPUR and Darjeeljng with effect 
from the 1st March 1968 

(ii) Siliguri & Bagdogra with. effect ffom 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to-Army officers and personnel to whom the orders referred to 
in para I above originally applied. 

Concessions lIsted in Appx 9Ae to this letter to service 
off irs and personnel and those in Appendix 'B' to civilians 
paid from Defence Services Estimates. 

Special ad-hoc allowance of Rs 0  70/-pm to married service office-r—s=orced to live singly due to non-availability 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period. 

The concessions listed In Appx 'A' and the special ad-hoc allowance referred to at (II) above will be 
Tawn when married accommodation is available to the 

extent of 50% 

2. Field Service Concessions for all the other areas would 
be reviewed every two years 0  

3 	This letter issues with concurrence of the Min of Fin 
(Defence) vide their U.00 No 279-S/PA of 19680 



/copy/ 

SEAR 	Appendix 'B' to Ministry of 
Defence letter No A/25761/AG/ 
PS 3( b)/146_S/2(pay/sen,ice  

Dated the 2nd I4aráh 1968 

Concessions Admissible to CIvilians Paid From Defence 
Services Estimates Including Civilians Employed in  lieu of Combatants And NCS(E) (BOTH POSTED) AND LOCALLy RECRUITED). 

Free remittance of family allotments, 
2 postage free forces letters per inividua1 per week 
Remittance within flDiAN limits of money orders and 

Indian postal orders free of 
COTTTflISSiOa upto the maximijr valu€ of Rs, 30/-. per month per individual 0  

Retention of family accornJrodatjon allotted by 
Govt at the old duty station on payment of normal rent 0' If the accommodation retained is required to be allotted to 

another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned, 

Note :— l, 
Dearness allowanges will Continue to be 
admissible in full, 

Note:-. 2, The concession In (d) above is applicable only In 
respect of accornodation held by the Ministry of 
Defence, Separate orders will follow In respect of accomodatjon belong to the MInistry of works housing and supply, 

n 
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I NO. 2p014/4/86-E.Iv 	

(copy) 

G7 d  Gov-&f India, 
MiniStry of Finance 	 1/ 

'p Deptt of Expenditure 

New Delhi the 23rd Sept'86 

OFFICER MEMORANDUM 

• 	S bjet : Grant of Special Cornp (Remote Locality) Allowance of 
Central Govt employees, posted in Arunaichal Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay cornmisjon in regard to grant of Special Comp(Remote 
locality) Allowance to Central. Govt Diipioyees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/IC/86-dated'the 13 Sp 86 0  
Sanction of the president is hereby conveyed, in superssion of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Gout Employees posted 
in Arunaichal Pradesh at the following revised rates :- 
-t — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — — _ 
Sri 	Area 	Rates of Special X Comp Allowance par month (Rs) 
N. 	 Basic Pay Basic pay Basic 

below 	of Rs.950/- 	 Basic Basic pay 
Rs. 950/- above but Rs, 15

c 	
00/- 	of Rs. 

b1rw 100/-., 	0 	
-o 

1 Diff-icult 
area of 
Arunaichal 
Pradesh 

2000/- and above 
below RS ,and 
200 / 	above 

but 
below 

- - -------------------------- 2222L ----------- - 

150/- 	250/-. 	350/- 	500/- 	660/- .  

2 Through out 
Aruna icha 1 
Pradesh except 
diffIcult 

125/- 	200/- 	275/- 	400/- 	525/- 

a. 

2 

pm 

These areas take effect from 110,86 for the period from 1.1.86 
20,9,86, the above allowances will be drawn at the existing rates 
tije rnatopnal pay in the pre-revise scale, 

3 Pay means pay in the revised inscales of pay introduced under the 
ccs (RP) Rules 1986,R In the case of those who retai'ed the exist 
sèale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.1285. Where the application of revised rates in a loss to an 
erpJ1.oyee, who has been continuously drawing the allowance from a date 
prior to 1.10,86. The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
sp drawn and that admissible at the revision rates as 
t him. The prcbtectjDn wil M=d1x continues :till the empem-
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise, 

Contd,. .2/- 
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ote :.Pay means pay as pay as defined under FR. cc 9(2l)( a )(j3!0  

4,, The Central Govt employees in respect of Special Compensatory 
allowance x under there order will not be entitled to composite 
Hill compensatory allowance in addition, However where tie Hill Cornpe-
nstory Allowance of any other compensatory allowance admissible is 
more beneficial the same may be allowed in lieu of the Speical 
Compensatory allowance. 

The Special Compensatoru allowance will be qx regulated Auring 
leave joining x time and suspension in the same manner as City 
Compensatory allowance under this Ministrys Office Memorandum No, 
2.((87)-E--II (B)/64 dated the 27 th November 1965 as amended from 
time to time. 

These arears will apply to civilians employees of the Central 
Govt belonging to Goup B. C and D only0 .These orders will also 
apply to the B,C and D civilians employees paid from the Defence 
Service Estimates. In regard to Armed Forces personnel and Railway 
Employees the sparate orders will be issued by the Ministry of 
Dfence and Deptt of Rail'ays respectively 0  

7 6t 	In their application to the staff of India Audit and Account 
Deptt, these orders issue in consultation with Controller & 
Auditor General of India0 

81,  Hindi version of the order is attached. 

Sd/-x-x-x-x-x-x 
( RVerma ) 

Joint Secy to the Govt of India 

T 	C 

( Pr Peetharnner 
Lt 
For Garrison Engineer 

S 
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